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Order date3 	31.9.04 

Heard .•ir. .Ca3amantraj, ]Jd. Coinsci 

for the petitioner and ir. O.LT.A 	Ld. 
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Cornsei for the Respondents. 

13y filing merrto dated 16.3.34, the 

csporidents ha:e ±itLed that the irnpuc-ned 

order under nnoxire-.A/1 has been withdrawn 

by the Railway Adeinistration and the 

applicant is continuing in his oreviois mit 

in which he was woriin jrjor to the filin -

o this J.A. and therefore, there is no 

need for the 2rjbna 	ree 

j th the rn-atter. 

Havjn regard to the facts as sLaed 

above, we disoos of his J.. for ha-in- 

becoee infructuous. 10 costs. 
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